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BEFORE THE NATIONAL GREEN TRIBUNAL, .~
WESTERN ZONE AT PUNE

Appeal No. 103/2019 (WZ)

VALENTINO BRITO ...APPELLANT

GOA COASTAL ZONE MANAGEMENT
AUTHORITY & ANR.
...RESPONDENTS

ADDITIONAL AFFIDAVIT ON

BEHALF OF THE APPELLANT

I, VALENTINO BRITO, son of Alex Caitan Brito,
major of age, proprietor of M/s Boomerang Resort, r/o H.
No. 382/D & 382/E, Ashwem-Mandrem, Pernem — Goa,
the Appellant above named, do hereby on solemn

affirmation state and submit as under:
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1. I say that I have filed the above Appeal before this
Hon’ble Tribunal impugning the Demolition Order

dated 15/07/2019 passed by the Respondent No. 1.

2. 1 say that on 17/09/2021, the present matter was
taken up for hearing. During the course of the
hearing, this Hon’ble Tribunal raised certain queries
with regard to the commercial use of the subject
structures; and this Hon’ble Tribunal permitted the
Appellant to file additional Affidavit with

documents to support the same.

3.1 say that in pursuance of the Order dated
17/09/2021, I seek to place reliance on the following
permissions/NOCs  which  establish  that the
commercial use of the subject property is permitted
by the local authorities. The same may be taken in
continuation to the averments and documents

produced along with the Appeal No. 103/2019(WZ).



ii.

iii.

iv.
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NOC dated 15/11/2005 issued by the Village
Panchayat for Bar & Restaurant. Annexed

herewith as Annexure A-11.

Certificate dated 25/05/2006 issued by the
Village Panchayat certifying the existence of
the structure since 1982 and payment of house
tax upto March 2007. Annexed herewith as

Annexure A-12

Letter dated 24/12/2010 addressed to the
Excise Inspector by the Health Officer giving
NOC from the sanitary point of view for grant
of excise license for retail sale of liquor.

Annexed herewith as Annexure A-13.

Certificate dated 16/03/2011 issued by the
Panchayat stating that House No. 382/D(Old)
and House No. 358(new) are of the same

structure and the same is in the name of



Vi.

vii.
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Valentino Brito. Annexed herewith as

Annexure A-14

NOCs dated 11/02/2014 issued by the Village
Panchayat for business of Guest House in
structures bearing new house number 358 and

359. Annexed herewith as Annexure A-

15(Colly)

Renewals of Registration Certificate under the
Shops and Establishments Rules, 1975, for Bar
& Restaurant as well as for Guest House.

Annexed herewith as Annexure A-16(Colly)

Memoranda dated 22/05/2019 issued by the
Directorate of Fire & Emergency directing
payment of licensing fees. Annexed herewith

as Annexure A-17(Colly)




viii.

ix.

X1.

Xii.
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NOCs dated 24/05/2019, 11/06/2019 and
26/11/2020 from the Directorate of Fire &
Emergency Services. Annexed herewith as

Annexure A-18(Colly)

Renewal of License issued by the Food Safety
and Standards Authority of India. Annexed

herewith as Annexure A-19

Certificate of Registration of Hotel issued by
the Department of Tourism. Annexed herewith

as Annexure A-20

Receipts of payments made towards House
Tax, Professional Tax, Excise License, Fire
NOC, Tourism Registration, etc. Annexed

herewith as Annexure A-21(Colly)

Relevant extracts of the provisions of law

which deal with the permissions/NOCs for



136

commercial activities. Annexed herewith as

Annexure A-22(Colly)

xiii. Considering some of the documents are issued
in the name of Mr. Alex Caitan Brito who is
the father of Appellant herein, the Appellant
also seeks to place reliance on his birth

certificate. Annexed herewith as Annexure A-

23

4. I say that the even though the original permission

for construction is for residential purpose, there is
no embargo on the subsequent change of user to
commercial purposes, more specifically for
facilitation and promotion of the tourism industry
upon which the economy of the state of Goa is
largely dependent. The same is clear from the
aforementioned permissions/NOCs issued by the

local authorities.
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5. So far as the contention of the Respondent No. 1 that

‘the occupancy certificate is dated 15/09/1989 and

the same is issued within 40 days from the date of
permission for reconstruction therefore the subject
structures are illegal’ is concerned, the same is
flawed and incorrect. I say that the Permissions for
Reconstruction of two structures were granted on
05/08/1989 and 15/09/1989 respectively. I say that
the Occupancy Certificates were subsequently issued
on 31/03/1990. The same 1is clear from the
documents annexed to the Appeal Memo, i.e. the
permissions dated 05/08/1989 and 15/09/1989, and
two occupancy certificates dated 31/03/1989, all of

which is issued by the village panchayat.

6. I therefore say that the subject structures are pre-
1991 authorized structures and hence are outside the
purview of CRZ Regulations. I further say that the
permissions/NOCs issued by the local and other

authorities establish that the commercial user of the



138

subject structures is permissible. Hence the present

Appeal is entitled to be allowed and the Impugned

Demolition Order be quashed and set aside

7. 1 say that the contents of paragraphs 1, 2pt, 3pt and

Spt are true to my own knowledge and/or based on

information; and the contents of paragraphs 2pt, 3pt,

4, 5pt and 6 are based on legal advice which is

believe to be true.

Solemnly affirmed at Panaji-Goa,

On this _f_(gay of November 2021.

Identified by me:-

(Adv. for the Appellant)
: nnily a‘r*lrm d be re me b
lrl/Jmt....t\). ..................... ‘!g %/IL@
who has |d°nt|flcéi;b
eg. No.Z.ﬂé.l...Dat ................ /fﬁﬁ/

DEPONENT
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NOTARIAL

"4 FNOTARIAL

NOTARIAL



<139 'Anmm‘A—

L

Mr. Valentino Antonio Bnto
R/o Asvcm, Mandrem Goa.

Sub: 7\ O.C. to start Permanent Ba ar and Restaurant
- . S,
‘(}.‘fif‘h Tefe ence o }Ouf QUUIIC‘LF{QVI daled 09/1 1/,’O(ﬁk, sh’ﬁ ks 8 1(\15
b

| '-n_ag agtion to start Permanent Bar and P\cs’murmt n the house b,ﬁmg \
\o 332/D situated at Asvem, Mandrem - Goa -

. Subiect to rhe foHowino conditiong.
; b4 n — e R A U Y

The N.O.C. must be. ULILZLC" onlv to start Permanent Rar and Rextn
| not for any other kind of business,

" Tex should be paid in V liluge Panchayat Mandrem.

The solid waste should be uspos"d na pmpar IEUEET SO 85 1ot 4
health Hazard.

fonwy

)

4, The N.O.C. xssued 18 hab?e to be withdrawn if the condition above is et
- complied with. ‘
3. The spplicant hall ohtain N.C.C. from food and Drugs Adminic 7
Goa before the comm@ncament of the business.
6. The N.O.C. should be ob stained from Teurism Department HR e
Department.
7. The NLO.C. and Health Card should be obtained from Healfs
t 8. The N.O.Caissued s subject to the condition that f any
{

objection to this than this Panchayat reserves right to wif!

ol

! o

This N.O.C. is issued at the written request of Mr. Valentina Anton 10 Britg,

Yours fumfuu v,

Ylilage Pa nchayat Mandrem
memm (:ua
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Tel 2247222
VILLAGE PANCHAVAT MANDREM
SIHUTIIA Hig arojdr dsul errar

Taluka Pernem - Goa 403 527,

Ref No. VPM/CERT/ 2006-2007/533 Date: 25/05/2006

CERTIIFICATE

This is to certify that House bearing No. 382/D is in the name of-
Shri. Alex Caitan Britto resident of Asvewada Madrem Goa The said Heuce 1o
register in this Village Panchavat Office record from vear 1982 1o il date. The
House tax of the said House is paid for the vear April 2006 to March 2007

This certificate 1s issued at the request of Shri. Valentino A. Britto.

\
—=5
SARPANCH ’:‘
"flage Panchavat Mandro
Mapdrem-Go3 T peipem  GoR
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Acrarars A- 137
T1INOC/BAR/CHCP/10-14/ 26 29
Governtient of Goa.

Community Health Centre,
Pernam — Soa.
Date; 24/12/2010.

To,
The Excise Inspector,
Excise Station,

Pernem — Goa.
Sub:- lssue of N.O.C for Sale of Liguer.

Sir,

With reference to the letter No:Exc/Pe 12010 310 | am to inform you
that there is Wo Objection on Sanitary Point of view for the gran t of licencs o1 Retall sale of
i :on on the restaurant es bearing house No.368 situated
-G v Shri. Antonio Brito Subjects to the

1 The Management of she Unit smali not cause any nuisance to the surrounding areas,
arising from bad smeli, gaseous, of particulates emission, discharge of effiuents, noise
filth, etc.

2 . The waste soliciguid shall be disposed off in a proper mannei 50 has not to cause any

health hazard o the neighboring establishments.

2. The domestic water shall not be released in an open and outside the pramises,

4. Ne. aftuent shall be released in an open and outside the premises.

5 The Septic tank and scak pil ave esseriial With veri pipe of seplic fank should be

Covered with nylon nelion..

8. The iMianagement shali co-operate with the Health Authorities whenever they visit for
inspecticn.

7. VWaiter's persons working in the premises RastaurantBar should posses vaiid sanitary

cards.
8 The N.O.C.issued is hiable to be withdrawn if the conditions stipulated above are not

compiled with. '
10.Sanitary Card shouid be renewed after every SiX neran.

Yours fa@“u%iy,

{ EE‘,’%. h AT ~
HEALTH OFFICER
COMMUNITY HEALTH CENTRE

PERNEM - GOA
asp-iandie- Goa

it
2P N1 L @ )

1.
pEDICAL FITNEES CERTIFICATE
 Certified that_Shik Valentino Antonio Britg from Ashvem-Mandrem-Goa
age UG was examined by me and | didn't discover any 4568368 communicabie of

otherwise, body of mental infirmity and found fit to the active duby.

“
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PH. No. 2247222 ////*

wmgmeﬂwcwafmq'
FEM PERNEM GOA

Ref. No. VP/MAN/CERT/2010-2011/3 104 Date: (6/03/2011

CERTIFICATE

This is to certify that as per record maintain by this panchayat old house
No. 382/D and new house No. 358 is in the name of Mr. Valentino A. Britto
resident of Asvewada Mandrem Goa. The both house number is of one and

same house.

This certificate is issued at the request of Mr. Valentino A. Britto produce
in the office of Excise Department Pernem Goa.

SARPANCH
Village Panchayat Mandrem
Pernem Gos
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Dorraxnecs g Tel. No. 2247222

WILLAGE PANCHAYAT MANDREM
MANDREM PERNEM GOA

"Ref. No. VP/MAN/NOC/Guest house/2013-2014/247 Date:  « /02/2014

To.

Mr. Valentino Antonio Britto.

R/o, Ashvewada Mandrem Goa.

Qub :- N. O. C. to run business of Guest House in house No. 359 at
Ashvewada Mandrem Goa. o

Sir,

- With reference to above it is to inform you that your application {or issuc
of NOC to run business of Guest House in house No. 359 at Ashvewada Nlaide:CD;
- Goa, was placed before the fortnightly meeting of this Panchayat held on
31/01/2014, wherein it was unanimously resolved to issue NOC to rurJl businciss of
Guest House in house No. 359 at Ashvewada Mandrem Goa, subject to I‘ollow\fino
terms & conditions. ©

This NOC is strictly based on the following Terms & Conditions
1. The N.O.C. must be utilized only to run the Guest house in housmc.No. 359 at
Ashvewada Mandrem Goa and not for any other purpose.
Tax should be paid in Village Panchayat Mandrem time to time.
‘The business of Guest House shall be carried out only at the above mentioned

L) o

place at Ashvewada Mandrem Goa.

4 The business shall be operated by the applicant himsell only, No - forcigners shall

be permitted to work. - )

5. The applicant shall observe the required formalities of concerned Govi.

departments.

6 In the event of any complaint received against the applicant with documentary

proof, the N.O.C. granted shall be cancelled / revoked without giving an;

Notice/reason thereof. =

7. The applicant shall follow any other instructions/orders issued by this villupe
panchayat time to time. - =

8. Tl’le‘applicant shall strictly comply all the conditions imposed by the Govt.
Departments.

9. The applicant should not involve in any illegal activities including trafficking in
drugs, pedophilia, immovable activities etc and they should not use any ObSCichC
images of women.

i0. The applicant should dispose Garbage, waste Material in proper manner so as

. pnot to cause any health Hazards.

1. Thﬁ applicant should obtain all the relevant NOC s/Permission of Govt
Departments/Authorities before starting / setting up this business. ‘

Piis is issued at the written request of Mr. Valentino Antonio Britto.

Yours faithfully.
f&hvz$k§ynw

' SARPANCH
Village Panchayat Mandrem
Pernem Goa
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Tel. No. 2247222

O e ANCHAYAT MANDRENM
4 oCH *i AT S X 73 2
R )} MANDREM PERNEM GOA
P e QU . .
NG ' SR
“Ref 7, VPMAN/NOC/Guest house/2013-2014/47 Date: 1 /0212014
»iso, . ; *

Mr. Valentino Antonio Britte.
R/o, Ashvewada Mandrem Goa.

Sub :- N. O. C. to run:business of Guest House in house No. 358 at
.Ashvewada Mandrem Goa. -

i S”’\\ e

‘ With reference to above it is to inform you that your application for issue
of NOC to run business of Guest House in house No. 358 at Ashvewada Mand?em
Goa, was placed before the fortnightly . meeting of this Panchayat held on
. 31/01/2014, wherein it was unar;imousbmé’solved to issue NOC *to run business of
! Guest House in house No. 358 at Ashvewada Mandrem Goa, subjectﬁz(y following

terms & conditions.

This NOC is strictly based on the following Terms & Conditions

. The N.O.C.: must be utilized only to run the Guest house in house No. 358 at
Ashvewada Mandrem Goa and not for any other purpose.

2. Tax should be paidin Village Panchayat Mandrem time to time.

3. The business of Guest House shall be carried out only at the above mentioned
place at Ashvewada Mandrem Goa.

4. The business shall be operated by the applicant himself only, No [oreigners shall
be permitted to work. '

5. The applicant shall observe the required formalities of concerned Govt.
departments. : -

6. In the event of any complaint received against the applicant with' documcmary
proof, the N.O.C. granted shall be cancelled / revoked without giving any
Notice/reason thereof. ‘

7. The applicant shall follow any other inistructions/orders issued by this village
panchayat time to time.

8. The applicant shall strictly comply all the conditions imposed by the Govt.

=

Departments. .
9. The applicant should not involve in any illegal activities inélyding trafficking in
drugs, pcdo.philia,immovable activities etc and they should*not use any obscene
images of women.. ‘ ' a
10. The applicant should dispose Garbage, waste Material in proper manner so as
ot to cause any health Hazards: - ’
11. The applicant should obtain all the relevant NOC’s/Permission of Govt.

De’partment‘s/Authoriﬁes before starting / setting up this business.

LA AR

\

This is issued at the written request of Mr. Valentino Antonio Britto.

N Yours faithfully,

' SARPANCH
Village Panchayat Mandrem

Parmor (= an

o
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FoRrwm- 1149 Aot B -160T)
(Under Goa, Daman and Diu Shops and Establishmen! Rules, 1975)
(See Rule 5)
Registration Certificate of Establishment
1. Registraton Number © S&E/MUPER-Y2K/127.

2. Name of the Establishment JERANG RESORT ASVEM.
. I §
3. Postal address of Establishment M., MANDREM, PERNEM, GCA, 403527 ‘
I
4 Name of the Employer KIT}I.NO A BRITTO sg
gw % ¥ 2% «
yv-22nd Jdhuary "wf2009 - :
e Ak '
f éF} i :
|
j ;
L 1 z
.
i

Note ) € ‘xp(e},rio%@gf@gbe Re Isﬁfﬁi

T e shall nBtbestow a i
Labour Inspector
Office of the Labour Weifare Centre, Pernam
Certification signature by Naing taram Dessai, Validity Unknown |

LABQUR INSPECTOR
Difice of th hour Welfare Centre, Pernem
o Date 21/05/2018 12:14 PM
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- FORM- I
(Under Goa, Daman and Diu Shops and Establ; shmen( Rules, 1975\
(See Rule 5) ™ !

Registration Certificate of Establishment

T a—

1. Registration Number - : S&EMIPER-Y2K/435
R - +30.

2. Name of the Establi ¢
tablishment MERANG BEACH RESORT ASHVE W

3. Postal address of Establi nt £
stablishment  ©  H 8, ASHVEWADA,, MANDREM. PERNEM
. h L PERNEN

3527 o !

VA ‘Em;No ANTONIO BRITTO

4. Name of the Employer

5. Nature of Business

VEM. Fas baen

i
|
NN S I

ovembar

L.abour Inspector
Office of {be Labour Welifare Centre, Pernem

Document certified by Nainesh Dattaram Dessai.

LABOUR INSPECTOR
Office of the Labour Welfare Centre, Pernéy
Signed Date 21/05/2018 12 21PN

This is a digitally signed and computer generate

¢ document
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Government of Goa
Directorate of Fire & Emergency Services

North Zone, St. inez,Panaji,
Goa - 403001 - india

File No.: DFES/ADO/LIC-FEE/19-20/A4&2 Date : 72052019

MEMORANDUM

Ref- Govt. Notification No. 3/7/85-HD(G) Vol. Ii, dated; 18052010

In pursuance of the Government Notification referred to above, an amount of Rs. & 760.-
(Rupees Eight Thousand Seven Hundred Sixty Only) is livable towards the issue o M«
Objection Certificate to your Premises “M/s. Boomerang Resort” admeasuring 876 Sg. mius
H No.358, 359, Ashvewada, Mandrem, Pernem-Goa, at the rate of Ks 10/8q. mir. Built-up

area under Goa Fire Force Rules 1997 for licensing purpose.

The amount should be remitted to the Accunts Section of this Directerate for issue of M

Obsection Certificate as required for your establishment/occupancy.

(AJIT K. KAMAT)
ASSISTANT DIVISIONAL OFFICER (Offg.)

NORTH ZONE

To,

wir. Valentino Antonio Britto,
N/s. Boomerand Resort,

1 No.358, 359, Ashvewada,
Mandrem, Pernem-Goa

(with reference to letter No. Nil, dated; 13.05.2019.

Copy {0 -

4 The Asst. Accounts Officer, Fire Force Hars., Panaji.

{

2 Office copy.

g FaxNo.:+ 971{532)2244958
Phone Nos:+91(832) 2225500/2425107 ‘ 2
Directorate of Fire & Emergency Services www.goadfes gov.ir

Email:adodfsp-fire.yoaginic.in
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) Government of Goa
Directorate of Fire & Emergency Services

North Zone, St. inez,Panaji,
Goa - 403001 - India

File No.: DFES/ADO/LIC-FEE/19-20/ X 63 Date : 27/?201‘7

DUM

Ref.- Govt. Notification No. 3/7/85-HD(G) Vol. II, dated: 18.05.2010

In pursuance of the Government Notification referred to above, an amount of Rs.3,040/--
(Rupees Three Thousand & Forty Only) is livable towards the issue of No Objection Certificate -
to your Premises “M/s. Boomerang Restaurant” admeasuring 340 Sg mirs. HNo.382/D
Ashvewada, Mandrem, Pernem-Goa, at the rate of Rs 10/Sq. mtr. Built-up area under Goa

Fire Force Rules 1997 for licensing purpose.

The amount should be remitted to the Accunts Section of this Directorate for issue of Ng

Objection Certificate as required for your establishment/occupancy.

(AJIT K. KAMAT)
ASSISTANT DIVISIONAL OFFICER (Offg )
NORTH ZONE

To,

Mr. Valentino Antonio Britio,
M/s. Boomerang Restaurant,
H.No0.382/D, Ashvewada,
Mandrem, Pernem-Goa

{with reference to letter No. Nil, dated; 13.05.2019.

Copy to -
1. The Asst. Accounts Officer, Fire Force Hars., Panaii.
2. Office copy.
Phone Nos:+01(832) 2225500/2425101 FaxNo.:+ 91{832)2244958
Directorate of Fire & Emergency Services www.goadfes gov.in

Email:adodfsp-fire.goa@nic.in
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Government of Goa
Directorate of Fire & Emergency Services

North Zone,St, Inez,Panaji,
Goa - 403001 - India

“ile No.: DFES/ADO FP/LPG/2019-20/% 84 Date: 9;,.05.2019
. / —— I

NO OBJECTION CERTIFICATE
(Rule 26)

Sub:- Uses of places and trades for purpose involving risic from fires.
Issue of No Objection Certificate issued under Fir: Foice Act
1986 to M/s. Boomerang Restaurant, H.No.382/G
Ashwewada, Mandrem, Pernem —Goa, for storag= of Offkﬁ@f
of L.P.G. Cylinders.. -

Ref:- Letter No. Nil dated: 13.05.2018.

4.00.382/D, Ashwewada, Mandrem, Pernem -Goa,it is certified that there is no

DObiaction from Fire Services point of view to Issue licence to the saig premises fo
storage of 03 Nos. of L.P.G. (19 Kgs.) cylindegs in the designated area in the spectc

na:ner, .

Any alternations/increased capacity for sworage of L.P.G. Cylinders in the area

shouid only be done in consultation with this department.

The next date of inspection for renewal shall be on 18.05.2020.

Vs
(AJIT KKAMAT)
ASSISTANT DIVISIONAL OFFICER(Offg.)

NORTH ZONE
To.
#r. Valentino A. Britto,
4l/s. Boomerang Restaurant,
.1 0.382/D, Ashwewada,
viandrem, Pernem-Goa.
Bhone Nos-+91(832) 2225500/2425101 e DN —

Djrectorate of Fire & Emergency Services www.gos Ifes.gov jn

Emoiliarlm fem & vn e~ -
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Government of Goa
Directorate of Fire & Emergency Services

North Zone, St. Inez,Panaji,
Goa ~ 403001 - India

File No.DFES/ADO/HTL/19-20/=40 Dated : 11 .06.2619

NO OBJECTION CERTIFICATE
(Rule 26)

Sub:- Uses of places and trades for purpose involving risk from fires
Issue of No Objection Certificate issued under Fire Force Act 1986 to
M/s. Boomerang Resort, H.N0.358,353, Ashwewada, Mandrem,
Pernem-Goa for Hotels and Boarding Houses.

Ref:- Letter No; Nil dated:- 13.05.2018

Consequent upon the Fire Safety Inspection of the premises of M/s._Boomerang
Resort, H.N0.358, 359, Ashwewada, Mandrem, Pernem-Goa it is certified that the licence

has observed appropriate precautions against the danger of fire in the use of relevant
premises. There is No Objection from Fire Services point of view to issue licence for

24 Rooms of the said premises for the contemplated use.

This Certificate is valid for a period of One year. The Management of M/s. Boomerang
Resort, shall ensure that the Fire Protection Arrangements Installed are maintained which can

be safely and effectively used at all material times during the certificate validity period.

The next date of inspection for renewal shall be on 18.05.2020.

This supersedes the earlier No Objection Certificate issued vide our letter No,
DFES/ADO/HTL/19-20/490 dated:-24.05.2019. \

(AJIT K. KAMAT)
ASSISTANT DIVISIONAL OFFICER (Offg.)
NORTH ZONE

To,

Mr. Valentino Antonio Britto,
M/s. Boomerang Resort,
H.No.358, 359, Ashwewada,
Mandrem, Pernem-Goa.

Copy to:-
The Director of Tourism,
Patto, Panaji, Goa.

Phone Nos:+91(832) 2225500/2425101 - FaxNo.:+ 91(832)2244958
Directorate of Fire & Emergency Services www.goadfes.qov.in

g g Email:adodfspfire.goa@nic.in
i/\ 1
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Government of Goa
Directorate of Fire & Emergency Services s,

North Zone, St. Inez,Panajj, °’%§’5§§y
Goa — 403001 - India Lt

File No.DFES/ADO/HTL/20-21/124) Dated - 37 11,3090

NO OBJECTION CERTIFICATE
(Rule 26)

Sub:- Uses of places and trades for purpose involving risk from
fires. Renewal of No Objection Certificate issued under Goa State
Fire Force Act 1986 and Rules 1997 to M/s. Boomerang Resort,
H.No.358, 359, Ashwewada, Mandrem, Pernem-Goa,

Ref:- Letter No; Nil dated:- 11.11.2020

Consequent updn the Self Certification from M/s. Boomerang Resort, H.No.358,

359, Ashwewada, Mandrem, Pernem-Goa, that the existing in-built Fire Protection

Arrangements are in working condition, there is No Objection from Fire Service point of
view to renew the No Objection Certificate of the said premises for 24 Rooms in the

designated area.

It shall ensure that the Fire Protection Arrangements installed are maintained which

can be safely and effectively used at all material times during the certificate validity period.

The No Objection Certificate is valid for a period of One year. The next date of
inspection for renewal shall be on 18.05.2021. :

\We
(AJIT K. KAWIAT)
ASSISTANT DIVISIONAL OFFICER (Offg.)
: NORTH ZONE

To,

Mr. Valentino Antonio Britto,
M/s. Boomerang Resort,
H.No.358, 359, Ashwewada,
Mandrem, Pernem-Goa.

Copy to:- .
The Director of Tourism,
Patto, Panaji, Goa.

Phone Nos:+31(832) 2225500/2425101 - FaxNo.:+ 91(832)2244958
Directorate of Fire & Emergency Services www.qgoadfes.gov.in

Email:adodfspfire.goa@nic.in
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Government of Goa

b 4
Directorate of Fire & Emergency Services f;ﬁ:"’»x
North Zone, St. Inez,Panajj, E%@}

e
ir
A

Goa ~ 403001 — India

File No.DFES/ADO/HTL/20-21/ 24 Dated s 17717 T
i 23411, 0

NG OBJECTION CERTIFICATE
(Rule 26)

Sub;- Uses of places and trades for i ing i
d b purpose involving ris
ﬂres. Renewal of No Objection Certificate issued undergGoakazgtme
Fire Force Act 1986 and Rules 1997 to M/s. Boomerang Resort
H.No.358, 359, Ashwewada, Mandrem, Pernem-Goa. ’

Ref:- Letter No; Nil dated:- 11.11.2020

Consequent upon the Self Certification from M/s. Boomerang Resort, H.No.358

359, Ashwewada, Mandrem, Pernem-Goa, that the existing in-built Fire Protection

Arrangements are in working condition, there is No Objection from Fire Service point of
view to renew the No Objection Certificate of the said premises for 24 Rooms in the

designated area.

It shall ensure that the Fire Protection Arrangements installed are maintained which

can be safely and effectively used at all material times during the certificate validity period

The No Objection Certificate is valid for a period of One year. The next date of
inspection for renewal shall be on 18.05.2021.
WA
e,

(AJIT K. KANIAT)
ASSISTANT DIVISIONAL OFFICER (Offg.)
NORTH ZONE

To, UL
v“Mr. Valentino Antonio Britto, R R
M/s. Boomerang Resort,
H.No.358, 359, Ashwewada,
Mandrem, Pernem-Goa.

Copy to:-
The Director of Tourism,
Patto, Panaji, Goa.

Phone Nos:+91(832) 2225500/2425101 FaxNo.:+ 91(832)2244958

Directorate of Fire & Emergency Services YO W.90adtes.qov.in
. Email:adodfspfire.goa@nic.in
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Registration Certificates TSSO THT TR
Government of Goa
g TRa Td HHD
Pjood Safety and Standards Authority of India
<aTer TR SR AHD R, 2006 F ST
Registration under FSS Act, 2006

REGXS’I’RA’UON CY*’.RTIHC‘/‘{TI& [See Regulation 2.1.1(9)

1 seration No. 0620005000144
Mr. Valentino Antonio Brito/ Bar and
) ) . . Restaurant
7. Name, address & designation I No. 358 A da. Mand
of Food Business Operator 8, Asvewads, andrem, GO8.,
Mandrem, Permnem. North Goa . Goa-403527
Proprieter
3. Name & address ol Food Establishment gro No. 359, Asvewada. Mandrem, God..
any aMandrem, Pernent. North Goa Goa-403527

4 Kind of Business Restaurants

5. Previous (oa PF.A. License No.
jsiration Cepiificate 18 gran\cd ander and s subjectiv (e provisions of Food Safety Srandards Act. 2006 alof which must be complied wilh by the Food

y o Registranon Cer &
wem wh

qified that the above food establishment has beeh \'cgz.\wrcz\ under Foud Safety Srandards Act.2000 on this...
el bestow any tegality o0 the structure 0B confer any right on Uhe owner of s fat the date & time of

& it does not by i
is located.

d cstablishment

Registering Authority
¥ \a"‘l Qﬁ%.r\ﬁ

etz
Goa Registering Authority under £$S Act. 2000

Nortin Goa

06-1 0-2020

Basmgopi-GOP
o s

validation And Renewal

&;ﬁd From
| i)(}—‘;@wZOE(

Registration Fee Paid in Rs.

Disclaimer-

1. Applicationt for renewa n be filed as early as 120 days prior to expiry date

of chistration Certificate. you can file application for renewal or modification of Registration Certificate
SSAL's Food Safety Compliance System (ggpj;ﬂqg;gr(),s;@_&i;g@_.m} with your user id and

all us at 1800112100 for any clarification.

1of Registration Certificate c2

py login into

password orc
2, This Registrmion Certificate is only 0 commence of carry on the food businesses and not for any othert

purpose.
3, Thisis computer generated registration certificate and doesn't require any signature OF stamp by

authority:
.. e £nnd hucinesees activities having annual turnover upto
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1 TUUMULL ALMCAUI L

Registration Certificate/ ST 0T THT0T O

Government of Goa

WWW&HQ?WWWUT

Food Safety and Standards Authority of India

<aTe TR 3R WA SHfuE, 2006 F o Yol

Registration under FSS Act, 2006

Registration No.: 20620005000144

Detail(s) of Food ltem
fowed 1o be manuiachered as per the st available on

sy sinndardised food products ar al

Food Item(s)

luding dairy products

14 - Beverages, €x¢

ndorsed products refer 1o products for which standards are prescribed as per FSS

(Food Products and Additives) Regulations and FSS (Health Supplements, Nutraceuticals, Food for Special Dietary

Use. for Special Medical Purpose, Functional Food and Novel Food) Regulations, 2016 and FSS (Approval for ’
s) Regulation, 2017 and FSS (Alcoholic Beverages) Regulation, 2018.

Non-Specific Food and Food Ingredient
e mentioned FSS regulations are allowed to be manufactured.

Only products as per abov ur
Registering Authority W ’
BtCAsIDEAN]

Goa Regsstering \U/ﬂl&’w;.,&ﬂlﬂﬂ 'S Act, 2006

e ——,

e =
S QF FOO .
Z Nt D2 pp
<

¢ of manufacturing, the e

VB3
& \
=~y {P A\
y 8 * /;
N ¥B0UN-GOA /f/,:/
oz

A = e .
T e
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yapuaiivi AU ANSHT Al matihiau

Certificate/ TONTERROT FHTUT O

Government of Goa

mzﬁnmﬂ?&nqa‘mmfw

Food Safety and Standards Authority of India

T TR R AT afIPrTH, 2006 T 1< dsia e

Registration under FSS Act, 2006

Registration

istration No.: 20620005000144
[ssued On 1 Fee Paid 1
06-10-2020 {fitern. !

]

Reg
validity Upto
05-10-2025

Naote-
icense will be opened 120 days prior to expiry date.

1. window for Renewal of L
OF FOOD g o
it D8 Ao
* > DQU?S\\Q
4

B
N HROLINGOR
) .:'.7»4;;

R
T T
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A e e A-20 7

-~ UESEEN—————————————

L, g fr

X 8/
e 7
SN

il

OF TOURIS

PANAJI-GOA
FORM V
(See Rule 3)
Wertificate of Registration
"Hotel"

e No: HOTNDO305S C Category

This is to certify that Yalentino Antonio @ritto resident of H.No. 89 Askvemwada

ndrem, Pernem, North Goa- 403527 has been registered under the Goa Registration of Tourist

carry on the business of GUEST HOUSE under the name and style

SLLE

EST HOUSE (vcaied ai H.N0.358 And 35% Astivemwada, Fandrem,

rnem, North Goa- 403527 fhaving 24 No. of Rooms.

=4

certificate is valid upto 31-Mar-2021 =
Prescribed Authority
Rafesh A Kple
Deputy Director

i Mo Date of Inspection Name of Official Stgnature of Official

aTfiicats s valid upte the validity of the NOC of the Gram Panchayat/Municipal Councit . ) )
aehi rovided by Department of tourism is merely to show that this activity is registered under Goa Registration of Tourist trade Act 1982,
& o o — e amtm a T e Bd vt Inem 11mmmrd e 2 Faral Aactiment or 2 anyv swnarchin doctiernent f5 anyv ratirt oy
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Aaao A-21 ¢ w\\j) )

Government of Goa ORIGINAL
Department of Tourism

- AR

Office, Paryatan Bhavan, Patto, . )
Panaji-Goa Receipt No..PAYHOT3032021N-203

RECEIPT
Separtment: 78-TOURISM Receipt Date: 03-Mar-2021

\Name and Address of Party: Valentino Antonio Britto
H.No. 89 Ashvemwada, Mandrem, Pernem, North Goa- 403527

Department Charges 45,000.00
Service
Other Details: Receipt towards Registration of Boomerang Guest House(C Category),
H.No.358 And 359 Ashvemwada, Mandrem, Pernem, North Goa- 403527,
oaid For the Financial Year(s): 2013-14, 2014-15, 2018-20, 2015-16, 2016- ’ '\’%\{5
17,2017-18, 2018-18, 2020-21 ' v
CASH COU
Signature of Cashier
| Designed & Maintained by Goa Electronics Limited Print Date:  03-Mar-2021 01:02:54 PM |
“ ORIGINAL
@ B8 Goa Electronics Limited I il
e N I T
EDC Complex,Pattc Plaza, Pangji-Goa Receipt No.:PAYHOT3032021N-203 /GEL s
RECEIPT
| Receipt Date: 03-Mar-2021 t
(R
| Name and Address of Party: Valentino Antonio Britto

H No. 88 Ashvemwada, Mandrem, Pemem, North Goa- 403527

Processing Fee- Base Fee 3050.84
Service: CGST@ 9.0% 27457
SGST@ 9.0% ST
e 3,599.98
Mm;i'ther Details: Receipt towards Registration of Boomerang Guest House(C Category),

H.No.358 And 359 Ashvemwada, Mandrem, Pemem, Norih G' ! 03527

‘ o tCASH- .
Designed & Maintained by Goa Electronics Limite S:gnature O‘{ Cashier
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Hr L
o 2@ {1

| FORM Ho. 4

< . 'RECEWPT. _5

‘Receipt Book No. 2_5 R_ééeipf Noa. - -

. The Village panchayat ,_W
Received with “thanks from i e ’,,_%ﬁ\ﬂ‘/‘w

L T

_59&:; retary’s
(i!@ger%ﬁabay;@‘
1
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mﬁmxmm&~ﬁ
FORMNO.4 70050
Beceipt Book No. 232 RECEIPT Receipt No.: (3
The Village Panchayat MANDREM, PERNEM GOA
Received with thanks from Naleo-ae  Bed SO0 “wHTve
Hs. SOV e Rupees ( T’)\{’“‘b \’N“Qr}“éx N\
) - }
on account of ?NNxm@axwmﬂA el RS S ienins S = U S B w S i

oo 12_@:»;}} e - o ROVS W ROG =

Date ——— 29]3] 200
Reference to cash entry
Book g

Page No.

instruction covering 1 g&uﬁe of &
{a) Each receipt b‘%ok hall hav
shall have aseg:%l;;gkmber hinithe be!
each receipt wha;}we@ngma br du @agg )
(b} The seal of the Panch%y@,@gg@)g L& Atlivéd to each receipt before issued.
The carbon copy ‘%‘h‘au fol- 4 ﬂet;@megpfag he original issued.

*www

‘%%and each receipt which shall be i m dup cate for use with carbon paper.
oth Book number and Receipt number shall be machine numbered on
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?&&v&%&a&%
. TR esrewT U
FDRM NO. 4 e, OE
. ‘ _ g4
Feceipt Book No. 329 RECEIPT Receipt No.: U9

rhe Village Panchayat MANDREM PERNENE GOA
Received with thanks from Naleo oo ¥ O RO,

Rs. 1680 zee Rupees ( oone A&qum& = e KP\WN@“NS
Q*e‘)\—g : — )
on account of ooy SEADNOY Ve %\«7 \3\\@,&"& \:\@\s@a Q\%& NASe0

5 (Ges § 2 D, oot 2@y g&g £OOS DoeS. Dele, =

- g -~ deapce f‘?w» T e
Date ﬁ"f s 2003 TG = QQQM{W ,.@% 2%

i e

Secretaw

Reference to cash entry
Book s
Page No. s

Instruction covering the use of Foj ma: P S ¥ . L

{a) Each receipt book shall have é,‘js.e[i_‘al‘number"’andl gach/réeei i i ic; use with carbon paper.

i the beok machine numbered on
each receipt whether original of duplgcat;a ot

{b) The seal of the Panchayat shall be affix d‘t,p & ch receipt before issued.

The carbon copy shall be retained ant the original issued.
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~ . TLRS -+ 35 Original
(Treasury Rule 83) ’

Receipt Nof\ 3} \ (E{‘i L/)L/_’ZOO}
Rcceiycd from ng\k}”%“ .................................... ’}1

{

“ovi. Ptg. Press, Panaji-Goa — ..




b
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T.RS . o ' 15 ~ Original
(Treasury Rule 83)

RecciptNo‘z{@( ' ‘\Q ' Dated /427200 <
%Q»\ "(k\@)ﬁ\u N9 &w%

Received fIom oo S 0T L e LIRS, I 3.
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CT:R.5 .
(Treasury Rule 83) (
Receipt No&\E ' Dated}~ /1L
28, Noler e 1

Received from ... 0 R e
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3
19
N FORM GA.R 5
-y [See Rule 22(1))
‘ RECEIPT

withLetter No. 14 &cd@ 2501 WLQN(

I
{ : datéd.f?«é.p..... e 20 1. the sum of Rs. }ﬁ?]\;
| < @CZ% ......................

é 1
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™,
T

FORMNO.4 tme 9

R G

ReceiptBookNo._ 59 RECEIPT Receipt No.!
‘The Village Panchayat O YT e

Received with thanks from' ef%ﬁ(;)& Coxtda ) B o
Rs. }OG <@ Rupees ( © T \nu V\,O}T\«oj“ BN\ - )
¥

— ——

% ADONE e Q%\Q:

on account of N\Q 0o teoe Ve v ~Melbs Doy - e 20
P 1 CE =e i
Date 3] 20 9
Reference to cash entry |
y

Book SECRKC Ty
e, VitlageS zg&eiaws:@
page No. P Mandren; -

Instruction covering the use of form 4:

a) Each receipt book shall have a serial number and each receipt which shall be in duplicate for use with carbon paper,
shall have a serial number within the book. Both Book number and Receipt number shail be machine numbered on
each receipt whether original or duplicate. )

b) The seal of the Panchayat shall be affixed to each receipt before issued.

The carbon copy shall be retained and the original issued.
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Bohwesa da
FORM NO. 4 "= 358

Receipt Book No.  “Ra RECEIPT Receipt No.:

The Village Panchayat )} Q} MARE T ———

Received with thanks from "~ &) o035« < - Bdgp

Rs. AL 2o Rupees (e run A'E\Q& RN I )
—_— — N

on account of AT L. <am

Date 2H 12009
Reference to cash entry
Book o Z

page No. 3:3;*

Ins’ -ction covering the use of form 4 :

a) Each receipt book shall have a serial number and each receipt which shall be in duplicate for use with carbon paper.
shall have a serial number within the book. Both Bock number and Receipt number shall be machine numbered on
each receipt whether original or duplicate.

3} The seal of the Panchayat shall be affixed to each receipt before issued.
The carbon copy shall be retained and the original issued.
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| w?é“\{‘ Ngaetele) ,;\ycg
FORM NO. 4 3= =27

Receipt Book No. B39 RECEIPT Receipt No.:

The Village Panchayat TOan dwom. —

Reéeived with thanks from \}@-\Q‘?@\’?\Q z. %—‘ o3 B B

Rs. DL =R Rupees (O V° Lun ded  weM y

!

&

on account of 1S SV e Aot e I e S
Date \5‘\{ 2019 | ; ¢ ,/é:\

SECRUTARN

Vi iasze(?fpetaryg vt

Mandrem - C

DUUEIE G i 4

Reference to cash entry
Book o Z
page No. ?:7\’

Inst—ction covering the use of form 4 :

a) £ach receipt book shall have a serial number and each receipt which shall be in duplicate for use with carbon paper.
shall have a serial number within the book. Both Book number and Receipt number shaill be machine numberec on
each receipt whether original or duplicate.

b) The seal of the Panchayat shall be affixed to each receipt before issued.

The carbon copy shall be retained and the original issued.
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FORM NO. 4
Keceipt Book Ne. @S_ﬁ RECEIPT Receipt 15%55

The Village Panchayat T O DOV
Received with thanks from '\\1'1 Aamhe e Ho W RENE YIS

SNn\n, T
A T
on account of Cgrp- A6 Cohledis o ?&L/»)
o
Date 2> bo 19 IS I ]
Reference to cash entry L @}«(ﬂ ’
Book I o SELRETS

Viffag§ze}c;e

ii

V.P. Mandremn -

page No.

instruction covering the use of form 4 :

a) Each receipt book shall have a serial number and each receipt which shall be in duplicate for use with carbon paper.
shall have a serial number within the book. Both Book number and Receipt number shall be machine numberea on
each receipt whether original or duplicate.

b) The seal of the Panchayat shall be affixed to each receipt before issued.

The carbon copy shall be retained and the original issued.
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FORM NoO. 4

A A o

Receipt Book No. 359 REGEIPT Receipt No.: & .4
The Village Panchayat 7001 dwcg | ——

Received with thanks from ~| Mooy fe B
&s. VS0 ~£ Rupees( hve or TNossand o

22 VR AG me s 2n S, e s

» = - 2 ) oy
Date =F15) 2019 S N
T —L i ' B L E
Reference to cash erf;try %’i/@
¢ 4 5 LAy
Book — vmgzgjsﬁg!}e;?é;
page No. VX ?\«‘?Linu‘r(‘:s;; = ey

Instruction Covering the use of form 4 ;

a) Each receipt book shall have a serj )
shall have a serial number within the book. Both Book number and Receipt number shall be machine numbered on
€ach receipt whether original or duplicate.

b) The seal of the Panchayat shall be affixed to each receipt before issued.
The carbon Copy shall be retained and the original issued, -
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D e da
Ses T

FORM NO.4 <ime. 22

Receipt Book No. =<4  RECEIPT Receipt %O@;

The Village Panchayat WQ“\& TS/ —_—

Received with thanks from ~ o) coRno  HMoyonte TR

Rs. LT 220 o Rupees ( VI o O @*&\c&( R LAY B
‘r\\xﬁ’\g\fn& i‘ﬁﬂm T = =

~ b o e~ ; o
on account of 2% N A A Qs Lok ho oo fe
So\S . 2R DO DI T2 RO S

Date 235 2019
Reference to cash entry
Book ©

page No. 1y

inn ction covering the use of form4:
a) Each receipt book shall have a serial number and each receipt which shall be in duplicate for use with carbon paper.
shall have a serial number within the book. Both Book number and Receipt number shall be rmachine numbered on
each receipt whether original or duplicate.
b} The seal of the Panchayat shall be affixed to each receipt before issued.
The carbon copy shall be retained and the original issued.
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Bshmis o Ao
LB eor o e
FORM NO. 4 Soste €2 g
Receipt Book No. A5 RECEIPT Receipt No.:
The Viilage Panchayat TNan émm .
Received with thanks from NNod e Y no  Hrenle (RSO
Rs. jA&é}QD = Rupees ( T®us Mrouvoand o )
\‘f\%’ ach & SNy,

on account of o0 yoto ced I e Guesd o oot Yer

/ e .
Date__ | 2019 S — .
' o L
Reference to cash entry ﬁ\@@ﬁ/

Book = b?
page No. LS

SECRETARY
VillacSeeretar
V. P Mandrem - G

Instruction covering the use of form 4 :

a) Each receipt book shall have a serial number and each receipt which shall be in duplicate for use with carbon paper.
shall have a serial number within the book. Both Book number and Receipt number shall be machine numbered on
each receipt whether original or duplicate.

by The seal of the Panchayat shall be affixed to each receipt before issued.

The carbon copy shall be retained and the original issued.
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e

_G,,ovemrﬁent of Goa
Directorate of Accounts

_( |
,; |
.3 e-Challan 201900594011 i
| i
| Treasury 11 | DTO-PANAJI ‘
: 11 - EXCISE bDo 53 - Super. Of Excise, Excise {
> . 33 pate  16/05/2019 *
|
Shri Valentino A Brito , H.No.368,Asvem, Mandrem , North Goa, Nature of Remittance ]
| Goa '
N Livence RenewalAppin
State Excise No.201920101001298;
” l
i

i 0y -00- Retail sale for consumption on premises 14700 o Coe U .

d

i

i .

,} Total Amount: 11700  {Rupees Eleven Thousand Seven Hundred
| only.) g A

H PN

£ 30416801 00590}Lic. No.:20101 146000046 ( FCLI39T ) Renewal Year:,2019-20

|
Signature akg/Designation |
(Customer Copy) of the Officer(if requitad™ ;

Signature of Remitter

e 22/05/2019 (Receipt is valid only after bank seal) Print Bamen &Fabis1g
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B
i nop D g ‘%; o
FORM NO. 4 AS‘\}\\?‘C R TR
[SeeRule 13and Rule20 qv)] T e . S

Re =ipt Book No. _& R%@@g?@ Receipt No.:
The Village Panchayat TN G0 of ¥< v, v
Received with thanks from %ﬁ et ch\ a v TR-D A O
Rs. 10 =ee Rapees { ©vne. \wundad Sy I

on account of Noure <Jo. Qoo ~pene PR . Do
S Pe\Co wo SR S— !

Date_ 22} 420
Reference to cash entry
Book S 2

page No. G

instruction covering the use of form 4 : L Se i
a) Each receipt book shall have a serial numberand.each Ceiptwhich shall be in duplicate for use with carbon paper.

shall have a serial number within the book;.\BQiﬁ’Bfofo_k’n}f@ﬁér and Receipt number shall be machine numbered on
each receipt whethepriginal or duplicate.
b) The seal of the Panchayat shall be affixed to each receipt befo: - issued.

The carbon copy shall be retained and the original issued.

e
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Lo ok
. st ot g
FORM NO. 4 s ; P
\4‘ \"?\;% L ‘3 S ‘g

[See Rule 13 and Rule 20 (V)i
Re” ipt Book No. 39 9 EE@EEE}@ Receipt No.:
The Village Panchayat T 0N d v ——

Received with thanks from__ "Nl eoH e o A= B ——

Rs. Lheo =6 Rupees ( Yau<  \yndad ‘@'ﬁ\\j‘ : J
—— R
onaccountof _\1© v A Gos der v 220 o2y s
‘{2/3 : &‘ CO KaP v &_“"ﬁ_*—! .

Date X2y G 120 2o
Reference to cash entry
Book <z

page No. e

instruction covering the use of form 4 : o

a) Each receipt book shali have a serial number and eac
shall have a serial number within the book. Both Book-
each receipt whether original or duplicate. il

b) The seal of the Panchayat shall be affixed to each receigt befc; » issued.
The carbon copy shall be retained and the original issued.

'oégff\/Nhich shall be in duplicate for use with carbon paper.
bér and Receipt number shall be machine numbered on
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FORM NO. 4 o R
Yopes S5

[See Rule 13 and Rule 20 {IV)]

Re- ipt Book No. 399 RECEIPT Receipt No.»

Jd 3
The Village Panchayat _ Y N\0 0¥ U
Received with thanks from N o <0 oe o N [HYe i

on account of Viount 3 Qs AT DDl ~ Toed =
{ ,

. 2o mm —
Date 224 § R02o
Reference to cash entry
Book c2
page No. 4+
instruction covering the use of form 4 : ;
a) Each receipt book shall have a serial number and each recelpt Wthh shall be in duplicate for use with carbon paper.

shall have a serial number within the book. Both Book number 4nd Receipt number shall be machine numbered on
each receipt whether original or duplicate.

b) The seal of the Panchayat shall be affixed to each receip izt befo . issued.
The carbon copy shall be retained and the original lssued
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At Aoy
FORM NO. 4 o . BST

[See Rule 13 and Rule 20 (IV})]
Re “pt Book No. =94 RECEIPT Receipt No.: ¢
The Village Panchayat 100 nd ¥
Received with thanks from__ N ol ey €ente A0 RO

e -

@

!:u

Rs. LA G0 =P Rupees ( Qous  wundmed  =ov

e

on accoujit of MowaC S Cex  —jebr

Date 254 412070

Reference to cash ekntry

Book o= g

page No. 120 . VP

instruction covering the use of form 4 : :

a) Each receipt book shall have a serial number and-each:peceipt which shall be in duplicate for use with carbon paper.
shall have a serial number within the book. Both Book number and Receipt number shall be machine numbered on
each receipt whether original or duplicate.

b) The seal of the Panchayat shall be affixed to each receipt befor.: issued.

The carbon copy shall be retained and the original issued.
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At A- 7'7’00'\\&3) |

Manual of Goa Laws (Vol. ll) -514- Panchayat Raj Act & Rules
235 |Method of serving notices, etc. 243 | Power of Panchayat to make bye-laws
236 | Official display of flag 244 | Power of Government to make model
237 |State Election Commission regulations and bye-laws and adoption
238 |Preparation of development plan of such regulations and bye--laws by
239 |District Planning Committee the Panchayat

239-A | Powers of Officers 244-A fowct’..r of Government to exercise any
unction

239-B |Limitation and Court fees
239-C |Procedure

244-B |Power of Government to allow to carry
out any developmental works in any

240 |Power of Government to make rules Panchayat area
241 | Amendment of Schedules I, IA, II & III 244-C | Transfer of proceedings
241-A |Delegation of powers 245 |Repeal and Savings
242 |Power of Zilla Panchayat to make 246 |Removal of difficulties
regulations Schedules (I, IA, IT & IID)
GOVERNMENT OF GOA

Law (Legal & Legislative Affairs) Department

Notification
7-15-94/L.A

The Goa Panchayat Raj Act, 1994 (Goa Act 14 of 1994) which has been passed by the
Legislative Assembly of Goa on 25-5-1994 and assented to by the Governor of Goa on
9-7-1994, is hereby published for general information of the public.

P. V. Kadnekar, Joint Secretary (Law).

Panaji, 13th July, 1994

The Goa Panchayat Raj Act, 1994
(Goa Act No. 14 of 1994) [9-7-1994]
AN
ACT
to replace the present enactment relating to Panchayats by a comprehensive legislation.

Whereas it is expedient to replace the present enactment by a comprehensive
enactment to establish a two-tier Panchayat Raj System in the State with elected bodies at
village and district levels, in keeping with the Constitution Amendment relating to
Panchayats for greater participation of the people and more effective implementation of
rural development programmes.

Be it enacted by the Legislative Assembly of the State of Goa in the Forty-fifth Year of
the Republic of India as follows:—
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Manual of Goa Laws (Vol. ll) -515- Panchayat Raj Act & Rules

CHAPTER

Preliminary

1. Short title and commencement.— (1) This Act may be called the Goa Panchayat
Raj Act, 1994.

(2) Section 245 shall be deemed to have come into force with effect from 20-4-94,
while the remaining sections shall come into force on such date as the Government may,
by notification in Official Gazette specify and different dates may be specified for
different provisions of the Act.

2. Definitions.— In this Act, unless the context otherwise requires,-

(1) “Backward classes” means such classes of citizens as may be notified by the
Government from time to time as belonging to backward class;

1“(1-A) “Block Development Officer” means a person appointed as Block
Development Officer by the Government;”] '

21(1-B) “Ballot” means ballot papers prepared in accordance with the provisions of
the Act or rules made thereunder and includes “Electronic Voting Machine”;]

(2) “building” includes a house, outhouse, stable, privy, urinals, shed, hut, wall and
any other structure whether of masonry, bricks, wood, metal or any other material, but
does not include a temporary structure erected on ceremonial or festive occasion or a tent;

(3) “Sarpanch” means the Sarpanch of a Panchayat;

(4) “Deputy Sarpanch” means the Deputy Sarpanch of a Panchayat;

(5) “Adhyaksha” means the Adhyaksha of a Zilla Panchayat;

(6) “Upadhyaksha” means the Upadhyaksha of a Zilla Panchayat;

(7) “Collector” means the Collector of the district *[and includes an Additional

Collector;]

(8) “Chief Executive Officer” means the Chief Executive Officer of a Zilla Panchayat -
“Tand includes any other officer appointed by the Government in this behalf]; '

°[(8-A) “Deputy Director” means the person appointed as the Deputy Director of
Panchayat by the Government;]

! Clause (1A) inserted by (First Amendment) Act, 1996 (Goa Act 1 of 1997).
2 Clause (1B) inserted by (Third Amendment) Act (Act No. 11 0f2000).

? Inserted by the Amendment Act No. 1 of 1997.

“ Inserted by the Amendment Act No. 1 of 1997.

5 Inserted by the Amendment Act 1 of 1997.
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68. Permission for the construction of factories and the installation of
machinery— *[(1)] No person shall, without the permission of the Panchayat and
except in accordance with the condition specified in such permission,—

(a) construct or establish any factory, workshop or workplace in which it is
proposed to employ steam power, water power; or other mechanical power or electrical
power; or

(b) install in any premises, any machinery or manufacturing plant driven by any
power as aforesaid, not being machinery or manufacturing plant exempted by rules
made by the Government under this Act. :

“1(2) The provisions of sub-sections (2), (3), (4), (5), (6) and Explanation to section 66
of the Act shall apply mutatis mutandis, to this section.]

69. Prohibition of offensive or dangerous trades without licence.— No place within
the jurisdiction of Panchayat shall be used for the purpose of any trade, business or
industry which the Government may, by notification declare to be offensive or
dangerous, except under a licence granted or renewed by the Panchayat and subject to
such conditions as may be imposed in the licence.

70. Control of hotels etc.— No place within the jurisdiction of a Panchayat shall be
used as a hotel, restaurant, eating house, coffee house, sweetmeat shop, bakery, boarding
house or lodging house (other than a hostel recognized by the Government), or a
dharmashala or for manufacturing ice or aerated water except under a licence granted or
renewed by the Panchayat and except in accordance with condition specified therein.

71. Licensing of shops.— No place within the jurisdiction of a Panchayat shall be
used as a shop whether permanently or temporarily, except under a licence granted or
renewed by the Panchayat and except in accordance with the conditions specified therein.

72. Provisions applicable to permission and licences.— (1) A permission shall be '
granted under section 68 and the licence under sections 69, 70 and 71 shall be granted or
renewed, only on payment in advance of such fee as may be prescribed.

(2) The Panchayat may, for reasons to be recorded in writing refuse to grant the
permission under section 68 or to grant or renew a licence or suspend or cancel a licence
granted or renewed, under sections 69, 70 and 71 for default of any of the conditions
subject to which the licence was granted.

(3) Any person aggrieved by the refusal to grant permission under section 68 or to
grant or renew licence, or by the suspension or cancellation of a licence under sub-section
(2) may, within thirty days of the date of communication of the order, appeal to the
*IDirector] and his decision on such appeal shall be final.

73. Obstructions and encroachments upon public streets and open sites.—
(1) whoever not being duly authorized in this behalf within limits of a Panchayat area,—

# Existing provisions numbered as sub-section (1} by the Amendment Act 1 of 1997.
* Inserted by the Amendment Act 1 of 1997.
6 Substituted by the Amendment Act 1 of 1997.
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GOVERNMENT OF GOA, DAMAN AND DIU
Law Department (Legal Advice)
Notification
LD/5/17/82 (D)

The following Act which was passed by the Legislative Assembly of Goa, Daman and
Diu on the 28th day of July, 1982 and assented to by the Administrator on the 14th
November, 1982 is hereby published for the general information of the public.

B. 8. Subbanna, Under Secretary (Drafting).
Panaji, 23rd November, 1982.

The Goa, Daman and Diu Registration of Tourist Trade Act, 1982
(Act No. 10 of 1982)
AN
ACT

to provide for the registration of persons dealing with tourists and for matters connected
therewith.

Be it enacted by the Legislative Assembly of Goa, Daman and Diu in the Thirty-third
Year of the Republic of India as follows:
CHAPTER I
Preliminary

1. Short title, extent and commencement.— (1) This Act may be called the Goa,
Daman and Diu Registration of Tourist Trade Act, 1982.

(2) It shall extend to the whole of the Union territory of Goa, Daman and Diu.

(3) It shall come into force on such date as the Government may, by notification in the
Official Gazette appoint.

2. Definitions.— In this Act, unless the context otherwise requires,—

'[(a) ‘adventure sports operator’ means a person operating adventure sports, such
as, aero sports, go-carting, bungy jumping, wind surfing, paragliding, hot air balloon
etc.;];

(aa) ‘boat’ includes a house-boat, motor-boat, motor launch, pedal boat, sailing
boat “[parasailing and canoe];

! Clauses (a) and (aa) is re-numbered as clauses (aa) and (aaa) respectively and clause (a) is inserted by Amendment Act 7
of 2011 published in the Official Gazette, Series I No. 11 dated 16-6-2011.
2 fnserted by the Amendment Act 7 of 2011.
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3[(aaa) ‘beach shack’ means a purely temporary stall on such material, size and
design and for such activities on the beach as the Government may, by notification
in the Official Gazette, specify;]

(b) ‘certificate’ means a certificate of registration issued under any of the
provisions of this Act;

“I(bb) ‘chair’ means chair made up of wood/steel/plastic or standard size;]

*[(c) “dealer’ means a person carrying on in a tourist area the business of selling
any notified articles, whether wholesale or retail, and whose stocks/turnover of the
said notified articles exceeds 50% of their total stocks/turnover, and includes his
agent or employee transacting business on his behalf;]

%[(cc) ‘deckbed’ means bed made up of wood/steel/plastic, of size 6” x 3°, with
or without mattress;]

(d) ‘Government’ means the Government of Goa, Daman and Diu;

(e) ‘hotel’ includes any premises or part of premises including a house-boat,
restaurant, bar or a tent where lodging with or without board or any kind of eatables or
beverages is provided for a monetary consideration;

(f) ‘hotel-keeper’ includes any person who owns or operates a hotel as proprietor
and includes a person managing or operating the affairs of a hotel for and on behalf of
the proprietor;

(g) ‘malpractice’ includes cheating, touting, impersonation, obstruction in allowing
free choice for shopping or stay or travel management, charging a price higher than
that displayed on the label or remuneration higher than that fixed under this Act,
failure to display price label on the articles, "loperation of water sports by a water
sports operator without Certificate of Registration or without safety equipment on the
vessel, charging of more fees by the tourist taxi operator than the one specified for the
purpose] failure to give cash memos and wilful failure to execute an order within the
stipulated time and according to the terms agreed.

Explanation 1.— For the purposes of this clause, labelled price (the price displayed
on the label on the article) shall be the reasonable price as may be fixed by the
prescribed authority.

8 Explanation 2.— The expression ‘touting’ means coercing for shopping,
accommodation, transportation, sightseeing or pestering for any particular premises,
person, establishment, manufacturer, vending , hawking, massaging on the beach or
any other service connected with tourism with consideration of personal benefit; ]

3 Inserted by the Amendment Act 60 of 2001.

4 Inserted by the Amendment Act 60 of 2001.

5 Substituted by the Amendment Act 10 of 1988.
¢ Inserted by the Amendment Act 60 of 2001.

7 Inserted by the Amendment Act 7 of 2011.

¢ Substituted by the Amendment Act 60 of 2001.
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(h) ‘notified article’ means any article notified by the Government in the Official
Gazette for the purposes of this Act;

(i) ‘prescribed’ means prescribed by rules made under this Act;

(i) ‘prescribed authority’ means the authority notified as such by the Government,
provided that different authorities may be notified for different provisions of this Act;

°[(7) ‘spice plantation’ means a place where tourists visit and can get first hand
information and view of spice plants/trees on payment of monetary consideration.

(jj)) ‘tourist taxi operator’ means a person or firm operating motor vehicles for
tourists on rental basis and for which permission has been granted by the Transport
Department];

(k) “tourist area’ means any area notified by the Government in the Official Gazette
to be a tourist area for the purposes of this Act;

7 (kk) “tourist season with reference to shack” means the period commencing on the
first day of October or the calendar year and ending on the fifteenth day of June of the
following calendar year];

UI(kik) “tour operator’ means a person or a firm operating or conducting sight
seeing or individual tours to the tourists for which licence has been issued by the
Transport Department];

(1) “tourist’ means a person or group of persons, including pilgrims, visiting the
Union territory of Goa, Daman and Diu from any part of India or outside India;

(m) ‘travel agent’ means a person engaged in the business of making travel,
camping, tour operating or other travel arrangements for tourists for a monetary
consideration and includes a tourist guide, excursion agent, tent and camping agent or
tour operator;

(n) ‘travel arrangements’ include —
(a) arrangements for transportation, sight seeing;
(b) arrangements for lodging with or without food; and

(c) rendering other services, such as assistance for game, sports or receipt or
despatch of personal belongings of a tourist.

2[(nn) ‘water sports operator’ means a person operating boats/parasailing/
fjetskii/kayaking/canoeing/rafting/scuba diving, etc., to tourists and includes water
sports equipment dealer];

13[(0) ‘umbrella’ means umbrella made up of wood/steel pole with nylon or cotton
cloth top.]

9 Inserted by the Amendment Act 7 of 2011.

19 mserted by the Amendment Act 60 of 2001,
" Inserted by the Amendment Act 7 of 2011.
2 Inserted by the Amendment Act 7 of 2011.
3 Ingerted by the Amendment Act 60 of 2001.
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(b) if he is convicted of any offence under Chapter XIV and XVI of = Central Act
the Indian Penal Code, 1860 or under any of the provisions of this Actor 4 0f1860..
of any offence punishable under any law providing for the prevention
of hoarding, smuggling or profiteering or adulteration of food or drugs
or corruption;

(c) if he is declared an insolvent by a Court of competent jurisdiction and has not
been discharged;

(d) if any complaint of malpractice is received and proved against him.

(2) Any dealer whose name is removed from the register under sub-section (1) shall
forthwith cease to be a dealer.

CHAPTER 1II
Registration of Hotels

7. Registration.— (1) Every person intending to operate a hotel in a tourist area shall,
before operating it, apply for registration to the prescribed authority in the prescribed
manner.

(2) Notwithstanding anything contained in sub-section (1), any person already
operating a hotel in a tourist area on the date of notification under clause (k) of section 2,
shall apply for registration within three months from the aforesaid date.

(3) Every application made under sub-section (1) shall be disposed off within a period
of three months from the date of receipt of the application failing which the application
shall be deemed to have been accepted for registration.

8. Certificate of registration.— The prescribed authority shall, unless registration is
refused under section 9, direct that the name and the particulars of the hotel and the
hotel-keeper be entered in the register maintained for the purpose and shall issue a
certificate to the hotel-keeper in the prescribed form.

9. Refusal to register a hotel.— (1) The prescribed authority may refuse to register a
hotel under this Act on any of the following grounds, namely:—

(a) if the hotel-keeper is convicted of any offence under Chapters  Central Act
XIV and XVI of the Indian Penal Code, 1860 or under any of the 43 of1860.
provisions of this Act or of any offence punishable under any law
providing for the prevention of hoarding, smuggling or profiteering
or adulteration of food or drugs or corruption and two years have
not elapsed since the termination of the sentence imposed upon him;

(b) if the hotel-keeper has been declared an insolvent by a Court of competent
jurisdiction and has not been discharged;

(c) if the name of the hotel-keeper has been removed from the register under clause
(c) or clause (d) of section 10 and three months have not elapsed since the date of

removal;

(d) if the hotel-keeper does not hold a licence or certificate required to be held by
him under any law for the time being in force;
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(e) if in the opinion of the prescribed authority there is sufficient ground, to be
recorded in writing, for refusing registration.

(2) No application for registration shall be refused unless the person applying for
registration has been afforded a reasonable opportunity of being heard.

10. Removal of the name from the Register.— (1) The prescribed authority may,
after giving an opportunity of being heard by an order in writing, remove the name of a
hotel from the register and cancel its certificate on any of the following grounds,
namely:—

(a) if the hotel-keeper ceases to operate the hotel in the tourist area for which it is
registered;

(b) if the hotel-keeper is convicted of any offence under Chapters
XIV and XVI of the Indian Penal Code, 1860 or under any of the Central Act
provisions of this Act or of any offence punishable under any law 45 of 1860.
providing for the prevention of hoarding, smuggling or profiteering or
adulteration of food or drugs or corruption;

(c) if the hotel-keeper is declared an insolvent by a Court of
competent jurisdiction and has not been discharged;

(d) if any complaint of malpractice is received and proved against a hotel-keeper.

%T(e) if the hotel-keeper has failed to renew the certificate within a period of one
month from the date of its expiry].

15[10A. Closure of hotel.— If the holder of a certificate issued under section 8 of this
Act intends to close down his business in the premises during the period of validity of the
certificate, he shall inform the same to the prescribed authority in writing at least fifteen
days prior to the date on which he actually intends to close down the business alongwith
original certificate].

(2) Any hotel the name of which is removed from the register under sub-section (1)
shall forthwith cease to operate.

11. Classification of hotels and fixation of rates.— The prescribed authority may
after following the procedure as may be prescribed and after giving an opportunity of
being heard to the hotel-keeper, by notification in the Official Gazette, classify the hotels
and award a grade to each hotel and also fix the reasonable maximum rate and the service
charges, if any, commensurate with the standard of the hotel and the quality of food,
accommodation and service, which may be charged by the hotel-keeper for board or
lodge or for both from the person staying therein or from other customers:

Provided that nothing in this section shall apply to the hotels which are classified or
graded by the Government of India or any board or authority under the Government of
India or by or under an Act of Parliament.

4 Inserted by the Amendment Act 7 of 2011.
15 Inserted by the Amendment Act 7 of 2011.
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12. Hotel-keeper to display information.— Every hotel-keeper shall cause to be
displayed at some conspicuous place of the hotel, such information as may be prescribed.

13. Hotel-keeper to present detailed bill.— Every hotel-keeper shall render detailed
bills to the persons residing in the hotel and other customers and shall give receipts in
acknowledgment of all payments.

[13A. Licensing of beach shacks.— (1) Before commencement of the tourist
season, the prescribed authority shall, through a public notice issued in the local
newspapers, call for applications for installation of beach shacks, on such beaches as may
be notified by the Government, from persons who are not employed or engaged, directly
or indirectly, in any business, vocation or profession, such as tourist taxis, hotels, bars or
restaurants, sale of handicrafts, souvenirs, toddy tapping, fishing or any other form of
business not so specified.

(2) On receipt of such applications, the prescribed authority shall scrutinize the
applications, and if found in order, grant necessary license by charging prescribed fees
and on such terms and conditions as may be specified in this behalf.

(3) Where the number of eligible applicants are more than the number of beach shacks
permitted on any particular beach, the selection shall be decided by draw of lots on such
date and at such time as the prescribed authority may notify in this behalf.

(4) License shall be granted for putting up only one beach shack to a member of the
family.

(5) Any person intending to erect a beach shack in private property shall, before he
erects such shack, apply for registration to the prescribed authority in the prescribed
manner.

Explanation.— For the purpose of this section, “family” shall include husband or
wife, as the case may be, dependent parents and unmarried children, provided they figure
in the same ration card as the applicant.

13B. Licences for deckbeds, umbrellas and chairs.— (1) Licences for putting up
deckbeds, umbrellas and chairs on such beaches as the Government may, by notification
in the Official Gazette, specify, shall be granted by the prescribed authority by charging
prescribed fees.

(2) Number of deckbeds, umbrellas and chairs on the beach shall be as determined by
the Government from time to time by notification in the Official Gazette.

(3) Deckbeds/umbrellas/chairs put up on the beaches notified under sub-section (1),
shall be removed during the night time by 6.00 p.m.]

CHAPTER IV
Travel Agents

14. Registration.— (1) No person shall carry on the business of a travel agent unless
he is registered in accordance with the provisions of this Act.

1 Inserted by the Amendment Act 60 of 2001.
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